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% | BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

M. A. No. 22/2023/EZ of 2023 /EZ
IN
O.A. No. 06/2016/EZ
In the matter of :
Subhas Datta
...... Applicant
-Versus-
State of West Bengal and Others

... Respondents

COUNTER AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 3.
I, Rewti Raman Roy son of Shri Ram Briksh Prasad, aged about
49 years, by faith Hindu, by occ'Upaf.ion Railway Service, working for
gain at Principal Chief Engineer’s Office, South Eastern Railway Head
Quarter, 11, Garden Reach Road, Kolkata — 700 043 do hercby

solemnly affirm and say as below :

1. I am Deputy Chief Engineer/Station Development & Works in
South Eastern Railway Head Quater, Kolkata. The Respondent No. 3

has been served a copy of the Miscellancous Application No.
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22/2023/EZ in O. A. No. 06/2016/EZB affirm on 14-08-2023 by one
Mr. Subhas Datta (hereinafter referred as “the said affidavit”). I am

competent and have been duly authorized to affirm this affidavit on

behalf of the respondent No. 3.

2. I have thoroughly read the said affidavit and have undersfood
the meaning purport and sco?e thereof. Save what are the matters of
the record and will substantiate therefrom I deny and dé,,spite each
and every allegation mad¢ in the said affidavit as the same is set out

'
herein and denied and d¢spite in seriatim.

3. With reference to paragraphs 1 & 2 of the said affidavit, read
with Annexure P/1, I say that by the order dated 04.07.2022 passed
| by this Hon’ble Tribunal in O.A. No. 06/2016(EZ) the Hon’ble Tribunal
had directed the Railway, the :Respondent No.3 herein for compliance
of the directions mentioned Clauses (c) & (d) of paragraph 11 of the
said order dated 04.07.2022. The Clause (c) of Paragraph 11 of the
said order dated 04.07.2022 the Hon’ble Tribunal directed the Railway
to provide land for the purpose of setting up of Sewage Treatment
Plant (STP) subject to the property remaining the Railway property

without prejudice to its claim for user charges for the said land.

“ A Q Fygher, in Clause (d) of the said Paragraph 11, Hon’ble Tribunal



months from the periphery of the lake to the extent of area falling in
its jurisdiction in accordance with law. I say that after the said order |
dated 04.07.2022 by a letter dated 18.07.2022 of the Respondent
No.5, the Respondent No. 3 was requested to provide land for
construction of Sewage Treatment Plant (STP) and Garland Drain
around Santragachi Jheel (Lake). Further it was requested to depute
officers for joint inspection and demarcation of land for the said
purpose on a suitable date and time. After receiving the said letter
dated 18.07.2022 Divisional Engineer/East of Kharagpur Division,
South Eastern Railway by a letter dated 22.07.2022 to the Assistant -
Divisional Engineer/Santragachi and a copy thereto send to the
Respondent No. 5 fixing the date for joint inspection on 29.07.2022 at
11.00 AM in the Office of the Assistant Divisional Engineer/
Santragachi wherein the said Assistant Divisional Engineer
/Santragachi was advised to co-ordinate the joint inspection on the
said date and time. And aftcr _]o1nt 1ﬁspect10n detailed report to be
submitted dul ,slgh?d )’5}( AR he pers'-on;'j(z\mmg the said inspection.
The photoc’?'jp ;m/f th.e:;lsggii l)e)\;tgn’l \ vl&—07r202\2 of the Respondent No.

5 and let{ter é—ﬁéﬂQZ‘-‘(W -Q}ﬂ? fi 1ng the ’date and time of joint
S\ R S 5

: : o
inspection and)gl arcat19n/ x\gf t‘l;é land s &nnexure is annexed hereto
’) S ? /,r‘ NS ot
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and collect1ve1y na&ked’_asrR/ 1. A copy of the letter dtd.22-07-2022

duly served in the office of the Respondent No. 5.

. KQLKATA
SHYAM NARAYAN PANCEY
REGH. NO. 1302472018

(o b Eo



I say that despite the fixation of date and time for joint
inspection of land for demarcation to provide for Sewage Treatment
Plant (STP) and Garland Drain around Santragachi Jheel by the
Railway none of the representative of the Respondent No. 5 attended
the joint inspection of land for construction of Sewage Treatment Plant
(STP) and Garland Drain around Santragachi Jheel (Lake) on 29-07-
2022 at the place mentioned in the said letter. I say that the Railway
did not receive any communication thereafter from the Respondent

No. 5 for joint inspection and demarcation of land for the said

purpose.

I say that in Clause (d) of Paragraph 11 this Hon’ble Tribunal
has directed the Railway to take steps for removing all encroachment
within 3 (three) months from thé periphery of the laké. Accordingly,
by a letter dated 22.07.2022 to the District Magistrate/Howrah by the
Respondent No. 3a copy whereof was forwarded to Respondent No. 5,
wherein the Railway requested the /district Magistrate / Howrah to
co-operate and provide necessary assistance for removal of all |
unauthorized encroachers from the Railway land around Santragachi
Lake for its proper preservation as per the order dated 04.07.2022 of

this Hon’ble Tribunal.



I say that the Railway neither received any co-operation nor any
reply to its letter dated 22.07.2022. Therefore the Railway by a
reminder dated 05.08.2022 again requested to the District
Magistrate/Howrah for providing necessary help for removal of all
unauthorized encroachment from the Railway land besides
Santragachi Lake. The said rerrﬁnder dtd. 05-08-2022 was also
neither replied nor acted upon as requested by the Railway. The
Railway again by a 2nd reminder dtd, 11-11-2022 requested. the
District Magistrate/Howrah to provide necessary help for removing of
all unauthorized encroachment from the Railway land besides
Santragachi Jheel so that there could be compliance of the order
dated 04.07.2022 of this Hon’ble Tribunal. A photocopy of the said |
letter dated 22.07.2022 and reminders dated 05.08.2022 & -

11.11.2022 is enclosed hereto and collectively marked with the letter

R/2.

I say that after the order dated 24.08,2023 passed in
Miscellaneous Application No.22/2023/EZ in O.A. No.06/2016/EZB
the Railway again took step for removal of all unauthorized
encroachment from the Railway land besides Santragachi Jheel (Lake)

by writing a letter dated 15.09.2023 to the District Magistrate/Howrah

thorized encroachments besides Santragachi Jheel ‘and

Lo bty



requested him to provide necessary police assistance in removing the
said unauthorized encroachments. In reply of the said letter dated
15.09.2023 the Railway received a letter dated 19.09.2023 from the
Officer-in-Charge, Santragachi Police Station, Howrah wherein the
Officer-in-Charge, Santragachi Police Station has stated that due to
Shree Ganesh Chaturthi and Viswakarma Puja on 20-09-2023, it is
difficult to provide necessary police force for removal of unauthorized
encroachments on 20.09.2023 and requested for fixation of another
date for the said purpose. I further say that in terms of the letter
dated 15.09.2023 fixation the date on 20.09.2023 for removal of
unauthorized encroachments from the Railway land around
e
Santragachi Jheel the Railway Qﬁpefg v&fére ‘E}’eint at the site and -

waited for necessary police hgﬁp A photocopy oPthe said letter dated

4'@0 N «(M )r"

( AM i TR
15.09.2023 of the Railway and let\teh"‘d-td 19 9-2023 of the Officer-in-

Charge, Santragachi Police Sta_t1_o;1 Howrah/ an'd, Jo1nt report dated
20.09.2023 is annexed hereto aﬁ&'ﬁeo]}_é_eggely-'marked as R/3. Save
as aforesaid I deny and dispute all other allegations made in

Paragraphs 1 & 2 of the said Affidavit.

4. With reference to Paragraph 3 f the sa1d Aft/'?i ’Z‘t I say that

Howrah Municipal Corporation the es cbndenfc No St ere n has not
AY'\N Puft

anything except sending a \@(s\%&éﬂ qq"123?0/0 ﬁ%Q to the

ent No.3 (Railway) request1ng fovr Joj@t \%&pectlon and

-—.—-—"/
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demarcation of land which was duly replied by the Railway by fixing
date and time for joint inspection at Assistant Divisional Engineer’s
Office, Santragachi on 29.07.2022 at 11 a.m. and despite
communication of the said date and time to the respondent No. 5 .
None on behalf of the respondent No.5 came on the said date and time
for joint inspection and demarcation. 1 say that the Railway has no
information aboutb floating of any tender by the Howrah Municipal
Corporation for set up of Sewage Treatment Plant (STP) at the
designated place, as alleged in the miscellaneous applications
wherein it has been stated that Howrah Municipal Corporation floated
tender for setting up Sewage Treatment Plant (STP) five times but
there was no bidder for the same. Said as aforesaid I deny and

dispute all other allegations made in Paragraph 3 of the said Affidavit.

5 With reference to Paragraphs 4, 5, 6, 7, 8 & 9 of the said
Affidavit read with Annexure P/ 2 & P/3 thereof what are the matters

of record and will substantiated there from I deny and despite each

In the facts and circumstances stated above I most humbly
submit that there are no latches on the part of Railway in compliance

of the order dated 04.07.2022 passed by this Hon’ble Tribunal. The

!0 p (L?r




Howrah Municipal Corporation, Respondent No.5 and State
Authorities are fully responsible for delay in compliance of the said
order of this Hon’ble Tribunal. As such, necessary order may be
passed and/or direction may be given to the said concerned
authorities for compliance of the order dated 04.07.2022‘passed by

this Hon’ble Tribunal.

The statement made in Paragraph 1 to 5 of the forgoing Affidavit
are based on record which I verily believe 'td be true and correct and
those made in paragraph 6 thereof are my humble submission before

this Hon’ble Tribunal.

/LﬂLJ.V

Prepared in my office. DEPONENT

( qgjm Fro /\461 /Q“ Identified by me
. Advocate | / . Qﬁﬂ A /4‘247

Advocate .

Solemnly Affirm & Decla'red
Before Me on ldentification
of Ld. Advocate

SHYAM NARAYAN PAND
NOTARY, GOVT. OF INDIA
REGN. NO. 13824/2018

AP ‘DOTZOQ;
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4, MAHATMA GANDHI ROAD HOWRAH-?H 101
& 033 2638 3311/12/13 ® 033 2641 0830
Engineering Department

N ED: S&h nmmr 137120022023 Date: 18.07.2022

To,

" The Divisionat Railway Manager,

.. Rly.. Kharagpur Division,
Kharagpac.
Went Bengal

. Sir,

Kindby eeter 1o the tmal order passed by the Hon'ble NGT, New Delhi in cannection with QA No. (6 M6EL

Subhas Durta 1s State of West Bengal & others regarding peevention of dam.me 1 Samragachi Jheel ty pullulcd
waker.

As per the 1hon'ble Tribunal's direction. the S.E. Rly. is requested to provide land for construction of STP and Garlaiwd
Drain dround Santragachi thee!, The land may be provided to suit the requirement as propused by the enclosed reguest
ivtter wt'the KMDA (the State Government nomingted expert implerenting autharity for the STP).

S Given the emergent nature of the matter. 1. hereby, request vou w kindly depute ofticers for immedine Gon

demarcation o fand for the said purpuse. A suitable date and tinye can be sugpested from your end at the earliest.

Tiwe other formalities in connection with the siid handoy er of land and cost-sharing claims for the STP may continue
in parallel as per extant norms.

Lianhing yau.

Yours taithfully,
i\ P
.L‘ * ‘:f‘.‘-‘. e

X8 R

Commissioner -

Huowrah Muontcpal Comonmon

~ 4 - N N

A2

: Lo Onder of the Hon'ble NGT: 2. Letter of CE. GAP, KMDA -

Meme No, EDS&D 7 Comme. 371 (1-5) - ;.()32-2()_': ~ Date: 18.07 2022

Copy forwarde:d for information snd necessan action to:

Principal Secrelany. L&LR Department. Government of West Bengal
Principal Sevretary, L1 & MA Depanment, Government of West Bengal
Chie! Fxecutive Office. KMDA

.C mnmmmmr-! HMmc
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| ——representatives fixed at ADEN/SRC office at 10-30hrs. - - oo em

—(0 - .
Amenwne r-1 ﬂf‘_

e A L

v _ Office of the DRM/Engg,
No. WIDRG/Way LeavelSRC - KGP, dt.22.07.2022.
| To
The Assistant Divisional Engineer,
Santragachi.

Sub: Joint. mspectlon of Land for construction of STP and Garland Drains around Santragachi
Jheel. : .

Ref: (i) The Commissioner,Howrah Municipal Corporation,4, Mahatma Gandhi Road,
Howrah-711101.s letter No. ED/S&D/Commr/37 1/2022-2023 dt. 18.07.2022.
(u) Hon’ble NGT’s d:recnon dated. 04.07.2022. ‘

Enclosed plese find herewith the above refered letter with other documents for your information
- which is self-explahatory. A proposal for construction of STP and Garland Drain around Santragachi Jheel -
is under process. Demarcation of land for the proposed work is to be done by joint inspection with
Electrical, Sig& Telecom, Commercial & Engg depts of mlways and representatives of HMC, KMDA &
* others dept of State Govt of W.B..

- The date of joint mSpect:on at site has been fixed on 29.07.2022 at ll-OOhrs Meeting place of all

You are advised to co-ordinate the joint inspection on that date and time. After joint inspection
detail report along with clear drawing of land parcel for proposed work with dimensions are to be
~ submitted to his off’ ice duly signed by all representatlves for further necessary action at this end ’

Divl.Engineer/East

» )2 EE/G/KGP Sr.DSTE/CO/KGP & Sr. DCM/KGPDy for kind information and requested
~~0/depute your representative in the joint inspection on the above mention date and time.

SSE/Works/SRC for information and advised to attend joint mspecnon with necessary staffs
“to take measurements etc. for above mentioned joint inspection on date and time.

i#1) The Commissioner, Howrah Municipal Corporation, 4, Mahaima Gandhi Road, Howrah-
711101 for information please and requested to depute representatives & Engineers of all
related depts. of State Govt along with clear drawing showing the proposed work on that
date and sime. Please contact Asist.Divl.Engineer, S.E.Railway, Santragachi
( Mob.n0.9002081219 )for any further information reg. joint inspection of site please.

Encl: As above

Divl. Bngmeer/East
S. E. Railway, Kharagpur
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OFFICE OF THE CHITE ENGINFER KOLKATA .
GAPWING, WS SECTOR, KMDA : METROPOF!T :T
1" AR, UNNAYAN RHAVAN, SALT LAKY, DEVEI.OF’METY
KOWKATA-70009) - AUTHORI
' ' . I ‘
Mmoo N MB/CL/ WAS/GAP/KMDA/ 220 Ol 1307 2022
To
" Tiwe-Mundcipal Commissionor,
Howrah Munivipal Uomoration,
Sudb:  DPR and Lavow Drawing of STP for Shantragachi jheel.
Ret:  AQ'No06/2016/EE -
~ Sir, '

With reference to the sbove AQ No this i to steie shat v per order paued by Hon'ble
NGT on 04.07 2022, 11MC hes 10 set up STP along with the Garland Drain within 4 months to (
prevent discharge of untreated sewage into the lake, .

\a;mdmgl) theBl’R—n‘longmu\hyouuhwim'o'( the STT in the adjacent pond of the
Shantragachi jheel is send for your perusal and necessary communication with the South Eastern ,
' mwamnnmmmmmywmm v _
This is to be mentioned that the area of adjacont pond of Shantragachi fheel is about 17
acre and ailter consiruction of the STP the water area of this pond will be reduced by only apout

tacre. |
Encloc OPR & Lavow Urawing soit copy
‘ o Your faithfully >
A
r ‘.“ tz L? ,, t
. - : ’ K /- Saal .
S ' _ Chief Engineer . '
( o ¢ ' GAP Wing W&S Sector, KMD,
Memo No. 286/ CL/ WES/GAP/KMDA/ 2028 Date: 1307 412 S
Copy for kind k\l{iﬂpgaioé o

. The Chief Executive Officer, KMDA.

2. The-Lastrict Magistrate, Howrah,

3 The Project Dinvcior, WHSIMG,.

4. The Supirrintending Engtinger, North Circla, GAP Sector, KMDA
5 B baeeutioe Eaginwer, BB, GAI Sedtor, KNDA :

‘ .." . 1“}‘ , v

Chief Engineer
GAPWing, WkS Sector, KMDA
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 Officeofthe = -
Divl. Rly. Manager (Engg)
KGP Dtd.-22.07.2022

~ No. W/L. Cell/SRC - Jheel
; _ ,
_ District Magistrate .
,NewcollecmrateBuMmg
7, Rishi Bankim Chandra Road

Howrah, West
PIN - 711101

Sub: . Removal of all unauthorised encroachments from the Railway Lands besides
Santragachi Jheel for proper pitservation of the Santmgnchidheelaspu'
Hon'ble The National Green Tribunal, Special Bench's final @ dated
04.07.2022 passed in Original Application No. 06/2016/EZ. (Sn Subhas

' Datm Vs StateofW&ctBengal&Others) o S

- . Ref: (i) Hon'ble The Nanonal Green 1‘n'bunal Spcc:al Bench s final order
' . dated 04.07.2022 passed in Onpnal Application No 06/2016/EZ
: " (copy enclosed). :
{iif =~ Commissioner of Howrah Mumcxpal Corpomnon'*s letter no.
: 'ED/S&D/Commr/371/2022-2023 dated 18.07.2022.
© (Cepy enclosed) .
(iii)  This office: lastletterofevenm dated 23. 12.2021

Kindly refer io the Honble The National Grecn Tribunal, Special Bench’s Final

. Order dated 04.07.2022 passed in Original Application No. 06/2016/EZ, it is intimated to
your kind notice that the eviction of all unauthorised encroachments becides the

Santragachi Jheel is urgently required for proper follow up all the directions of the Hon’ble
Tribunal as well as :preservation of ecolagical balance of the Sauitragachi Jheel and its

surrounding area at Howmh-

: Since long Railway.authorities are trymg to evict those encroachers & all the
necessary proceedings from Railway authorities have ‘already been completed, but the
same could not been matenialized and/or executed due to non-availabilities of the Loud
Pohce asslstance for mamtammg the Law & Order situations under norms.

_ In view of the above, you are once agam requested to kindly look into the matter
and extends your kind co-operation to fix a suitable eviction date by your concerned -
department to get vacates the said railway land in question for proper preservation of
ecological ba.la.nce of the Santragachi Jheel as wen as to maintain the Hon‘ble NGT's final

d:recnons too. . -
. . e

. Enck: Asabove. . S 7 :
- : . ' ‘Divl. Rly. Manager.(Engg)
' : S. E. Railway Kharagpur
to

The Chief Engineer (G), S. E. Railway, Gazden Reach, Kolkam 700043 for kind
, information please. Kolkata Metropolitan Development Authority,
\'-(m/ e OS (G) of DRM/KGP for kind information of DRM. o .
: The Chief Engineer, Kolkata Metropolitan Development Authonty, Kolkata - :
- A 700091 for kind information please. -
The Commissioner, Howrah Municipal Corparation, 4, hhhatmaGandh:Road,

'. _' ~ 711101 for kind information please. . .
Professor Amit Datta, Civil Engineer, Jadavpur Umversxty 188 Rajas C. Malhck

Road, Kollutn 700032 for kind information please.
) , Santragacln for information and

By

'leRlyMamser(Enw
SERaﬂwayKhamgpur




—/FT

o L . 8. E. Railway o ' ;
: o B . Office of the - o
S . S o . Divi. Rly. Manager (Eniggd = = = |
No. W/L. Cell/SRC - Jheel - _ . © . KGPDtd.-05.08.2022 o I
To -
The District Magistrate ‘-=

. New Collectorate Building |

7, Rishi Bankim Chandra ,Road-
“Howrah, West Bengal -
PIN- 711101 '

Sub: Removal of all unauthorised encroachments from the Railway Lands besides
Santragachi Jheel for proper preservation of the Santragachi Jheel as per -
. Honble The National Green Tribunal, Special Bench’s final Order dated
- 04.07.2022 passed in Original Application No. 06/2016/EZ. (Sn Subhas
Datta VS - State of West Bcngal & Others)

Ref: (i) .- Hon'ble The National Green Tribunal, Special Bench's fina.l order
' dated 04.07.2022 passed in Original Apphcatlon No 06/2016/EZ
" (copy enclosed).
(i) Commissioner of Howrah ° Mummpal Corporauon s letter- no
' ED/S&D/Commr/371 /2022 -2023 dated 18.07. 2022
' (Copy énclosed) :
{iiif - This office last letter of even no: dated 23. 12 2021 and 22.07.2022.

Kindly refer to th® Hon'ble The Natmnal Green Tnbuna.l Special Bench’s Final
Order dated 04.07.2022 passed in Original Application No. 06/2016/EZ, it is intimated to
your kind notice ‘that- ithe eviction of all unauthorised en:roachments besides the
Santrageclii T 2el is urgeatly required for proper follow up #ll the direr;tions of the Hon’ble
Tribunal as well as preservation of wologuca.l balance of the Santragachx Jheel and its

~ surrounding area at Howrah.

: Since long Railway authormes are trying to evict those encroachers & all the
necessary proceedings ‘from Railway ‘authorities have already been completed, but the
-same could not been materialized andfor executed due to non-availabilities of the Local
Police assistance for maintaining the Law & Order situations under norms. .

in view of the abovs, you are once again requested to kindly look into the matter
and extends your kind co-operation to fix a-suitable eviction. date by your cuncerned
department to get vacates thé said railway land in qucstxon for proper preservation of
ecological balance of the Santragachn Jheel as well as to maintain the Hon'ble NGT’s ﬁmﬁ ,

directions too.

: Copy to : 1
(A o . The Chief Engineer {@), S. E. Railway, Garden Reach, Kolkata 73 ior kmd
Lo information please. Kolkata Metropolitan Development Authoﬂw,

® _ .(m " The 08 (G) of DRM/KGP for kind information of DRM.
T . (i) - The Chief Engineer, Kolkata Metropolitan Development Authority, Unnayan
T " - 'Bhavan, DJ-11, Sector-II, Kolkata - 700091 for kind information please. -

R - (v} The Commissioner, Howrah Municipal Corporation; 4, Mahatma Gandhi Road,

i - Howrah - 711101 for kind information please.

T ) Professor Amit Datta, Civil Engineer, Jadavpur University, 188 Raja s.C. Mallick
Road Koikata 700032 for kind information please. -

» Engimcr, 8. B, Rallwqy, Sam.ngachl for infomnﬁun nnd _

i

DivJRlv,.‘aqaser(Enes)‘
S. E. Raik Kharagpur

e Y st gt X g Y e,
TR oty



To

| Annum.]{(". e -/S- fjé.
S.E.Railway,/ - |
' . ' my o Office of the :
Divl. Rly. Manager (Engg)

ﬁo._W/Lcen/snc;Jhed. | .~ KOPDt.-11.11.2022

" The District Magxstratc

New Collectorate Building
7, Rishi Banlnm Chandra Road

Howrah, PlN 711101

R

Sub Removal of all unauthorised cncmachmcnts from, the Railway Lands besxdes

Santragachi Jheel for proper preservation of the Santragachi Jheel as per
. Honble The National Green Tribunal, Special Bench’s final Order dated
~ 04.07.2022 passed. in Original Application Ne. 06/2016/EZ {Sri Subhas o
Datta VS . State of West Bengal & Others) -

Ref ()°  Hom'ble The National Green Tribunal, Special Bench’s final order

dated 04.07.2022 passed in - Original Appllmuon No 06/2016/EZ
(copy enclosed). .
(i)  Commissioner of Howrah Muinicipal Coxporauon s letter no.
- ED/S&D/Commr/371 /2022 2023 dated 18.07. 2022 :
(Copy enclosed} -
‘i)  This office last letter of even no. dated 23. 12 2021, 22.07. 2022 and
© . 05.08.2022.
fivy, Dy CE/SD & W/GRC’s letter no. Works/ NGT/E- Zone/Santmgachx
uhecl-Pt-IV/ 672 dated 30. 09 2022.

Kmdl refer to the Hon'ble The Nat.onal Green Tribunal, Special Bench's Fmal

Oréer dated 04.07:2022 passed in Original Application No. 06/2016/EZ, it is already.
intimated to your kind notice under ref. (ili) above that the eviction of all unauthorised
encroachments besides the Santragachi Jheel is urgently required for proper follow up all

the directions of the Hon’ble Tribunal as well as preservation of ecological balance of the

. Santragachi Jhcel and its surrounding area at howrah

Since long Railway. a\xthont.\cs are trying to evict those en'-roachers & all the

‘ néocssary proceedings from- Raﬂway authorities have already been completed, but the
same could not been materialized and/or executed due to non-avajlabilities of the Local
Police assistance for mm’ntaining the Law & Order situations undcr norms.

"In view of the above, you are once again rcqucstcd to kmdly look into the matter

and extends your kind co-operation to fix a suitable eviction date by your concerned
department to get vacates the said railway Jand in question for proper preservation of
ecological balance of the Sanu*agachx Jheel as well as to maintain the Hon'ble NGT’s final

)
i)
(i

_./

|

~ diréctions too. hY
. R _ . o L
Thanking you. - o \\1 "\\\
S S ~ "Divl, Rly,\Mﬂnaacr (Enge) -
Copyto ' S. E. leway Khamgpur“ékj _

The 0S (G) of DRM/KGP for kind information of DRM.. n.2p
y. CE/SD&W/ GRC for information please for his letter under ref fiv) above - ‘

The Chief Engineer, Kolkata' Metropclitan . Development Authority, Unnayan )

Bhavan, DJ-11, Sector-ll, Kolkata - 700091 for kind information please. °

The Commissioner,  Howrah Municipal’ Corporation, 4, Mahatma Gandhi Road
Howrah — 711101 for kind information pleass. : '

Professor Amit Datta, Civil Engineer, Jadavpur University, 188 Raja S. C Malhck o

Road, Kolkata - 700032 for kind information please.

“:The “Asstn. Divl Engineer, S, E Railway, Santragachx for mfnrmanon nnd
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.\ S. E. Railway

Office of the
Divl. Rly. Manager (Engg)

No. W/L. Cell/SRC - Jheel KGP Dated - 15.09.2023

To

The District Magistrate

New Collectorate Building

7, Rishi Bankim Chandra Road
Howrah, PIN - 711101

Sub: Removal of all unauthorised encroachments from the Railway Lands besides
Santragachi Jheel for proper preservation of the Santragachi Jheel as per
the Order of Hon’ble The National Green Tribunal.

Sri Subhas Datta VS State of West Bengal & Others

Ref: (i) Honble The National Green Tribunal, Eastern Zone Bench'’s Order
dated 24.08.2023 passed in Misc. No. 22/2023/EZ in connection
with the Special Bench’s final order dated 04.07.2022 passed in
Original Application No 06/2016/EZ (copy enclosed).

(i} This office letter of even no. dated 11.11.2022. (Copy enclosed)
(iiiiy Dy. CE/SD/GRC’s letter no. PA/NGT/E-Zone/Santragachi Jheel Pt-
III dated 08.09.2022. 7 '

Kindly refer to the Hon’ble The National Green Tribunal, Eastern Bench’s Order
dated 24.08.2023 passed in Misc. No. 22 / 2023/EZ.in connection with the Special Bench’s
Final Order dated 04.07.2022 passed in Original Applicaton No. 06/2016/EZ, it is
already intimated to your kind notice under ref. (il above that the eviction of all
unauthorised encroachments besides the Santragachi Jheel is urgently required for
proper follow up all the directions of the Honble Tribunal as well as preservation of
ecological balance of the Santragachi Jheel and its surrounding area at Howrah.

Since long Railway authorities are .trying to evict those encroachers & all the
necessary proceedings from Railway authorities have already been completed, but the
same could not been materialized and/or executed due to non-availabilities of the Local
Police assistance for mamtammg the Law & Order situations under norms.

In pursuance with the Hon'’ble The National Green ’I‘n'bunal, Eastern Zone Bench's
Order dated 24.08.2023, one Eviction Drive is now fixed on 20.09.2023.

In view of the above, you are once again requested ta kindly look into the matter
and extends your kind co-operation by your concerned department to provide proper local
police assistance to get vacated the said railway land in question for proper preservation
of ecological balance of the Santragachx Jhecl as well as to maintain the Hon'ble NGT’s

final directions too.
= \5\9«3

Divl. Rly! anag¥r (Engg)
S. E. Railway Kharagpur

Thanking you.

Copy to -

(i) The oS (G) ‘of DRM/KGP for kind information of DRM.
(i(}) Dy. CE/SD/GRC for information please for his letter under ref. iii) above.

(ii) The Chief Engineer, Kolkata Metropolitan Development Authority, Unnayan
‘ Bhavan, DJ-11, Sector-1I, Kolkata - 700091 for kind information please.

The Commissioner, Howrah Municipal Corporation, 4, Mahatma Gandhi Road,
Howrah - 711101 for kmd information please.

v) Professor Amit Datt ngineer, Jadavpur University, 188 Raja S. C. Mallick

Raulway, Santragachn for yfopatxon and
\9 ')/@

Divl. Rly. Manager {Engg)
S. E. Railway Kharagpur

\N:\l a
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(iv)

(vi)
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To
The Asstt. Divl, Engineer _ ,
S. E. Rly. Santragachi I

Ref: No. SRC/L/5/Jheel/23/939 Dated- 16.09.2023.

Sub: Deputation of staff on 20.09.2023 at Santragachi fore:
occupants in Railway area beside Santragachi Jheel. '

In reference to the above I am to inform you that on
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SOUTH KASTERN RAILWAY ~

JOINT REPORT

Sub : Eviction of unauthorised occupants in Railway area
beside Santragachi Jheel.

Ref : ADEN/SRC’s letter no. SRC/L/5/Jheel/23/939, dt.
16.09.2023.

As per the order of Honourable NGT/Eastern Zone Branch/Kolkata C.
AL U6/2016/EZ, dt.

ﬁz\

06.11.2017, an eviction programme was fixed by
DEN/SRC on 20.09.2023 from 11:00 hrs. onwards We the undersigned
slongwith sufficient staffs and machineries were prepared to remove the
unauthorised structures within the provision of NGT order from Railway land
hut no local ( State ) Police or Civil authorities attended at site vide
C/Santragachi PS/Howrah City Police /Govzt. of West Bengal letter against DR
aon 1652, dt. 19.09.2023, which received at the office of the ADEN/SRC/S. .
Riv on 20.09.2023 at 11:00 hrs. Hence it was not possible to carry out eviction
‘ormalities due to heavy resistance from the encroachers of the site.
As there was high chance of failure of Law and Order and disturbance

of peace, hence we the undersigneds have left the site without proceeding the
=viction formalities.
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Signature of

evavLrBTEiES

Signature of Sigﬁature of
SSE/Works/SRC SSE/P. Way/East/SRC PC/RPF/G/SRC
)

KOLKATA

| SHYAM NARAYAN PAN%)_EY
Q) REGN, NO, 138242018
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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

M. A. No. 22/2023/EZ of 2023/EZ
IN
0.A. No. 06/2016/EZ

In the matter of :

Subhas Datta

...... Applicant

-Versus-

State of West Bengal and Others

... Respondents

COUNTER AFFIDAVIT ON BEHALF
OF THE RESPONDENT NO. 3.

Advocate-on-Record
Santosh Kumar Pandey
Advocate
High Court, Calcutta
Room No.3, Ground Floor,
City Civil Court,
2 & 3, K.S. Roy Road,
- Kolkata — 700 001
(M) : 9433182985
Email:skp35663@gmail.com



